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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD RENC
~ , ‘ = AT HYDERABAD. '
0.A.N0.107/97, ' - " Dated: 31-1}1997.
Between:
K. tf. Ramal’la I'iurty, EERER .'ﬂpplic nta
AND
L_) ' 1., Union of India, rep, by
4 General Manager, 3.E. Railway,
CALCUTTA., ' :
2. Chief Administrative Cfficer
\ (Project)
¥+ . BHUBANESWAR,

3, Chief Project Manager,
S.%. Railway,
VIS&KH&PATNAM.

4, Chief Project Manager,
Bilaspur (M.P.),

5. Chief Project Manager,
S.8. Railway Workshbp, |
KI-IAR&GPUR (w.Bo) LI B - cRES_DOnde 'hts,

Mr, Y. Subrahmanyam, ... Counsel for the Applicant,

Mr, V. BHIMANNA, SC, ,,, Counsel for the Respondents,

CORAMs .

HON'BLE MR, JUSTICE M,C, CHAUDHARI, VICE CHATRMAN,

"HON'BLE MR, R, RANGARAJAN, MEMBER (ADMINISTRATIVE)

T s s O iy

Oral Order (Per Hon'ble Mr. R, Rangarajan, Member (Admn.)

Heard Mr, Y. Subrahmanyam for the Applicant and

Shri V,Bhimanna for the Respondents,

The applicant who was working as Hdéad Clerk under the
Chief Administrative Officer (Prolect), Bhubaneswar £iled M.A
No.616/96 %n 0.4.No.1527/93 for finalising his case in regard |to
confirmation in the ministerial category. That M.A, was disrosed
of by Order dasted 9-8-1996, The operative portion of the Orde |

directs the Respondents to reply his representation suitably aprd

otﬁﬁzt.




dated 2-1-1997.

..‘../2/..

to take further action in this connection as warranted,

The Chief Administrative Officer, i.e., R-2 herein, replied

him vide his Letter dated 2-1-1997 (Anmexure-a20, Page-60 of

the 0,A.). &5 per this letter @ske® 2wkx%98% {RRNECRUREHR

the Applicant will be confirmed on obtaining his option.

be completed by 15-2-1997,

It was also stipulated.in_that letter that the option should

2, This O.A. is filed for confirming the applicant [agalnst \

the post created on or after 1-4-1995 and issuve of confirmation

“order above perszons who joined in the Project later to the

Applicant, When the applicant has not fulfilled his obligation

of submitting the option leétter by 15-2-1997 he cansmot have any

grounds in this connection. Though the learred counsel
that he has submitted the option form he could not prod

copy cof the same, Iﬁ view of that the applicant may nov

submits
1ce

v Fequest

the administrative aguthorities to give him some more time for

submitting the option and if such a request is acceded to by the

Administrative Authorities, they may follow the earlier

3, ‘With the above observations the C.A. is disposed

wl

the admission stage itszlf, Ngo cests,

//-true copy //

s

order

*

of at






